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you permit me I will take it up, I
sought your indulgence....

MR. SPEAKER: You must send the
old man to the Minister, instead of

bringing it up here.

SHRI SAMAR GUHA: We do not
get the opportunity.

MR. SPEAKER; Out of thousands of
persons you have brought one indi-
vidual case.

SHRI SAMAR GUHA: 1 crave your
indulgence.

SHRI RAM NIWAS MIRDHA: The
Government has decided to set up
two freedom-fighters’ homeone in
Delhi and the other in Pondicherry,
for Freedom fighters who are ailing,
infirm or physically handicapped, and
who have none to look after them.

Till gsuch time as the regular homes
are established, a temporary home
with limited accommodation for about
25 persons is being set up in Delhi
Well, Sir, I have been in touch with
Brahmachari ji and when I conveyed
to him the government's decision that
we hope to start a temporary home in
Delhi from 2-10-74, he was good
enough to give up his fast. We have
formulated rules for this. I have also
written letters to all the Chief Min-
isters to suggest two names each ol
such persons who feel who could be
accommodated in this home. We are
making progress in that direction.
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SHRI KRISHNA CHANDRA HAL-
DAR: Sir, I would like to know from
the hon. Minister what percentages
of the citizens have been already sanc-
tioned. I want to know the break-up
figures of the number of Army, Navy
and Air Force personnel separately.

SHRI RAM NIWAS MIRDHA: The
total number of applications recerved
upto 31-3-74 is 1,95,042 out of which
we have sanctioned 84,724 36,148 have
been rejected because of lack of evi-
dence and other things. 20,033 have
been filed—either they have been
referred to the State Governments for
further scrutiny or proofs are not
available, In this way the total dis-
posal of applications 1s 1,40,905 while
incomplete pending applications are
62,801.

As regards the break-up of military
personnel, I have figuers regarding
ex- IN.A. personnel, 13,917 military
personnel have applied out of which
9,611 have been sanctioned; 478 have
been rejected,; 2,959 have been filed
and thus, the total disposal is 13.048.

SHRI SAMAR GUHA: May we
know the figure of LN.A. civilian
personnel?

SHRI RAM NIWAS MIRDHA: We
have received 12,237 applications from
the IN.A, civilians out of which we
have sanctioned 661, we have rejected
1,332: we have fileq 2,645, Thus,.the
total disposal is 4,638—1,601 incomplete
applications are pending.
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SHR] PRABODH CHANDRA: May
I know from Government if it has
come to the notice of tha Government
that quite a large number of appli-
cants are bogus and many of them
who have been granted pensions never
took part in any national movement?
If so, what action is Government
taking against those people who are
drawing pensions by giving wrong
information?

SHRI RAM NIWAS MIRDHA: The
complaints alleging irregularit:es in
the grant of pensions to ineligble
freedom fighters have been received
from time to time. So far, 378 such
complaint have been received. All
complaints are being enquired into and
in 148 cases pensions have beer sus-
pended pending enquiry by the State
Government. Sixteen cases have been
disposed of. Such complaints are
examined on merits in consultation
with the State Government and suita-
ble orders are issued in eacn case. Wt
are very careful that no bugur and
ineligible persons get pensiins

PROF. MADHU DANDAVATE: Sir
m this House the Prime Muaister had
once announced in reply tv a quese-
tion that freedom fighters from the
Royal Indian Navy would be put at
par with other freedom flgbters for
awarding of pensions and Taamar-
patras. I would like to kr.ow from the
hon. Minister in view of the fact that
gince Royal Indian Navy freedom
fighters were not kept in civilian jails
and, as such, they are not able to pro-
duce necesseary certificates from jail
certifiates from jail authorities and
grant pensions to them?

SHRI RAM NIWAS MIRDHA: It
‘was decided that Royal Indian Navy
mutiny or uprising. ...

PROF. MADHU DANDAVATE: It
is not ‘mutiny’. It is ‘uprising'.
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SHRI RAM NIWAS MIRDHA: Yes,
it is uprising. I stand corrected. They
have been brought under the ambit of
the scheme but so far as the standard
of proof is required, the Government
has to be satisfied that the sufferings
alleged by the persons have really
taken place and the sort of proof
necessary has been spelt out. If we
do not do it the complaint that the
hon. Member made regarding bogus
pensions would arise.
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SHRI C. K. CHANDRAPPAN. The
hon. Minister had assured the House
during the course -0of an Half-an-Hour
discussion on the question of pension
to freedom fighters that the Govern-
ment will re-consider the quesetion of
granting pensions to the participants
in the Moplah rebellion in Kerala. I
would like to know from the hon.
Minister whether they have taken a
final decision on this matter.

SHRI RAM NIWAS MIRDHA: This
matter has been brought up from time
to time and we have geen all the
records and as on today our decision
is that it should not be included im
the list of freedom fighters.
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SHR] K. SURYANARAYANA: 1
would like to know has the Govern-
ment appointed its own agency to
enquire into these complaints because
there are bogus applications which
have been recommended by MLAs,
ex-MLAs and MPs,

SHRI RAM NIWAS MIRDHA: 1
do not have all the figures but I have
given the number of such complants
which have been received and the
nature and type of action taken by us.
‘We have a machinery and the State
Government is assisting us in making

necessary enquiries
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SHRI K. MALLANNA: The state-
ment showg there is absolutely no
thermal plant in Karnataka. In view
of the recent failure of the hydro-
electric plant in Karnataka, has the
Karnataka Government made any
request to start a thermal plant in that
‘State?

SHRI K. ¢ PANT; Karnataka
Government has given a scheme on
ihe Kalinadi project, which is again
a hydro-electric project. That iz a
project of importance not only to
Karnataka but to the whole of the
southern region. At the moment, the
starting of a thermal plant in addition
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to that waould invelve the
power plant of the State, which in the
present situation of resourceg does not
seem poasible.

SHR] KARTIK ORAON: There is
about 20 per cent transmission loss of
power in our country, In other
countries, this loss has been reduced
to 5 per cent by suitable devices. That
means by taking similar steps in our
country also, the loss could be re-
duced by 15 per cent. At the rate of
Rs. 5 crores for 1 per cent of this loss,
a sum of Rs. 75 crores could have
been saved and utihsed for power
development. Are Government alive
to this loss of power and if so, has
any concrete step been taken or likely
to be taken to cut down this loss?

SHRI K, C. PANT: Government is
very much alive to this loss. The loss
is not uniform in all the States; it ia
more In Some Staates and less im
others. The problem is, with increas~
ed rural electrificafion taken up
rapidly in an effort to reach as many
villages as possible in as short a time
as possible, various problems have
arisen which have increased the line
loss. It is possible to reduce this line
loss and in fact technological methods
to do this have been identified and
have been taken up in the recent
mecting of the Ministers of Irrigation
and Power to which I referred. Some
States have put into effect some
methods like installation of capacitors,
more of substations, changing the size
of the conductor, etc. But all this in-
volves investment. While there will
be saving, to get to this saving, there
has to be an initial investment and
the problem is whether to invest on
increasing the area of coverage or
whether to invest on technological
methods to reduce the fine loss. All
these are questions which each State
has to consider in its own circum-
stances. The Rural Electrification
Corporation has taken up 30 to 40
specific schemes to improve the sys-
tem so that the line losses can be cut.
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MR. SPEAKER: it is not relevant.
The question is about ex§sting plants
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SHRI VIKRAM MAHAJAN: Mere
fixation of targels 1s mot enough. It
has to be backed up by two things,
namely, incentive and penalty for non-
fulfilment You have fixed certain
targets. But the people in. charge
have no incentives tp improve the
thermal plant and they have no fear
of any penalties Could you not €n-
sure that those persons in charge of
thermal plants have to pay for not
achieving the targets?

SHRI K. C. PANT: The incentive
scheme hag been introduced by UP.
This 13 one of the subjects that was
considered at the recent Irrigation and
Power Ministers’ Conference. Because
the question of incentives is a compli-
cated one, it was decided to refer it
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to a Committee of experty to go into
this matter. That is where the matter
rests. I can see that the generation is
different in different plants, But there
are other facts also responsible for
this, some of which I have mentioned
earlier.

SHRI P. K. DEO: It is an accepted
fact that thermal power is costlier
than hydel power. So, Government
should decide to tap the hydel power
potentialities rather than setling up
more thermal plants. So far as Orissa
is concerned, there i8 one therr:ual
plant at Talcher, which is ?vorkmg
enly 24 per cent of its capac;ty,_ ana
the cost of power generatign is 25
paise per unit. Instead of providing
Rs. 40 crores for the expansion of the
Talcher thermal plant will the Gov-
ernment consider tapping the various
hydro-electric projects im Orissa State,
like the Indravathi project, where the
cast of generation ig the lowest in .he
gountry and which is capable of gene-
rating 600 megawatts of power in the
next Plan?

SHRI K. C. PANT: My houn. friend
has discussed thiz matter with me
oulside the House also. There ia no
question of thermal versug hydrg in
thig matter. There are some advan-
tages 1n having hydro stations, but
there are also some advantages in hav.
img thermal stations, particularly in
areas where coal deposit can be easu_y
located. The advantage above all is
that we can have a proper mix of
thermal and hydro lo take care of the
peak capacity and rum the thermal
unit ae the base load gtation.

So far as the particular project
which hag been referred to by my
hon. friend and about which he ig very
keen and is concerned, there is a pro-
cedure tp examine these projects and
approve them. I cammot talk about
individual projects hera
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Utilimtion of Power for Industrial and.
Agricultural Purposés

i
*246. SHRI K. MALLANNA:
SHRI C. K. JAFFER
SHARIEF:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have taken
steps to minimise the non-essential use
of power with a view to its utilisation
for industrial and agsicultural pur-
poses: and

(b) if so, the main features there-
of?

TIE MINISTER OF lRRIGATION
AND POWER (SHRI K, C. PANT)-
() and (b). A statement is laid on the
Table of the House,

Statement

Distribution of power to the con-
sumers and stipulation of relative pri-
orities therefor is a matter with in
the purview of the State Governments.
Steps to limit or minimise the use of
power for non-essential purposes such
as illuminations etc., to conserve the
available power for priority uses such
as essential services, defence needs,
industrial and agricultural proposals
were discussed in the Conference of
Chairmen of State Eleciricity Boards.
and of State Ministers of Irrigation
and Power in July, 1974. The Govern-
ment of India had earlier last year
carried out detailed studies State-by-
State of power requirements and avail-
ability and given guidelineg to each
State for ratiomal utilisation of the
available power to meet the priority
needs as fully as possible. These
guidelines were further reviewed and
revised this year and a special cate-
gory of priority introduced for indus-
iries serving ag inpute to the power
and energy sector itself. Another
category identifying the nom-essential
consumers has aleo been incorporated
in the guidelines so that power con.
sumption for such non-essential pur-
poses could be curbed,





